e - S — ——— LT [ - e e e e = e = —-

IM THE CENTRAL AOMINISTRATIVE TRIEUNAL, JAIPUR BENCH, JAIFUR
CP 45/2003 (0A 159/¢3) LDATE COF OMRDERs 101 ,2004

L Ji. Khushslani son of Mathummel aged about 67 y2ars, resident
of J=CHA-4, Housing Board, Shastri Nagar, Jaipur and Ex, DEN-I,
Western Railway, Bahod,

. ses ApPlicant
VE RSUS

1. Shri 3 M, 3ingla, Gen2ral Menzger, Westam Railway,
Churchgate, Mumbai.

Ze Shii D 1~' Jair, District Controller of Storzs, Weste
Railway, Dahiod (Gujarat).

v o» REspondents,

Mr. Anit Mathur, Couns2l for the applicant,

; Mr. Madlmkar Shama, Proky counssl for
' Mr., 3.3, Hassan, Couns2l fur the =svonidents,

CORAM &
Hon'lz Mr. M.L, Chauhan, Member (Judicial)
Hon'ble Mx, A, Bhandari, Member (Administrative)

ORDER (ORAL)

The applican®t has filsad this Contempt P2tition for the
alleged 7007 violation of the orler dated 22,4,2003 passad by
this Tribunal in GF He, 101/ "’OOZ (OA No. J_-DQ/Q‘:' whe r2 by thl‘a
Tribunal on the bas g
dents! couns2l orderzd the pa‘ﬁnent Df intérast 1 uh«;- 'Je.]_ay»:d

. payment of gratuity, 3ibl2 under the 2xtan®t ules
within the period of von the date of passing of the
order,
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2. The rezpond2nts have filed the p:ply, In the reply, it

has hea2n stated that az v2r the Reilway Board's instwuctions
dated 12,9,1902, while cr:-mmunic.atmg the displeasure note to

@ charged official, the charges/lapszs on thz part of ths

charged official should bz cl@ar‘y m2ntioned in the said dis-
pleasur note and simply a displzasurs note should not he issuaed,
In the presznt cas2 also, whilez camanicating the Govemmznt
displzasure, the coapatant antl‘nnri'ty hal clearly brougi'r-‘ nut
that the charged official has besn found guilty beyond T

doabt and warvantsd ssvere punisiment, This fulfills Lhe

recuivziEnt as per the Board's cirvcular mentioned abovz and
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in this view of the matizr, ths applicant iz not entitled for
any interzst on DCRG,

3. W have heard the leamad counszl for the parties,
4, Leamed counsa2l for the applicant sybmits that pesimission

may be grantad to him to agitate by way of substantive ©OA with
regard to the payment of interszst on LDCR5 amount,

5. In view of this, the presant CP doss not surviwves,
Liberty is granted to the applicant to agitate the matter by
way of substantive 04, Accoundingly, the CP is dismissed,
Notices issu=d tP the mespondents are dischargsd,
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(AK, BI{N’\:W , (M,.L, CHALBAN ¥
MEMBE R( A MEMBER (J)
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